aAfd (Jerfage) IR, e afafd

Justice (Retd.) R. M. Lodha Committee
(frediver . & A { AT / in the matter of PACL Ltd.)
g3t H, SIRuATad/dday

Ref. No. JRMLC/PACL/ Order in respect of Objection filed by APS Agrotech Limited
SEBI/PACL/OBJ/NS/00041/2024

BEFORE THE RECOVERY OFFICER, SEBI
ATTACHED TO
JUSTICE (RETD.) RM. LODHA COMMITTEE
(IN THE MATTER OF PACL LIMITED)

" File No. SEBI/PACL/OBJ/NS/00041/2024
Name of the Objector APS Agrotech Limited |
MR Nos.: - o

15489-16, 12431-16, 13679-16, 11102-16, 15212-16, 17761-16, 13716-16, 31790-16, 12774-16,
27260-16, 27257-16, 27258-16, 28909-16, 28895-16, 16338-16, 36368-16, 36420-16, 15587-16,
15585-16, 15589-16, 15591-16, 15590-16, 33272-16, 28718-16, 28716-16, 27261-16, 27259-16
35516-16, 12862-16, 16948-16, 1694916, 16950-16, 14393-16, 14394-16, 13166-16, 14395-16,
13165-16, 28911-16, 31765-16, 15207-16, 15686-16, 15687-16, 31819-16, 32846-16, 15486-16,
28704-16, 28669-16, 12300-16, 13821-16, 35692-16, 13689-16, 12171-16, 27806-16, 31277-16,
12183-16, 11144-16, 11812-16, 13297-16, 13298-16, 13299-16, 16315-16, 1456716, 27952-16,
14565-16, 28540-16, 2796216, 28076-16, 36725-16, 36727-16, 14562-16, 27961-16, 14561-16,
14563-16, 14564-16, 14858-16, 31225-16, 36586-16, 14569-16, 14568-16, 36732-16, 13818-16,
27960-16, 27951-16, 31290-16, 15745-16, 33779-16, 28466-16, 28467-16, 28465-16, 20610-17,
20611-17, 20612-17, 20605-17, 8086-18, 23785-17, 23804-17, 15220-18, 14203-18, 14204-18,
14205-18, 14206-18, 14207-18, 14208-18, 13806-18, 1526318, 15264-18, 15265-18, 20116-17,
| 20049-17, 19903-17, 19899-17, 19902-17, 19901-17, 19904-17, 13801-18, 13800-18, 14216-18,

14217-18, 23034-17, 23035-17, 25658-17, 10348-18, 10349-18, 10371-18, 10378-18, 10380-18,

10381-18, 10382-18, 7935-19, 7936-19, 7938-19, 7939-19, 7942-19, 7943-19, 7944-19, 7945-19,
7946-19, 8099-19, 8094-19, 7920-19 |

rround:
Securities and Exchange Board of India (hereinafter referred to as “SEBI”) on

22.08.2014 had passed an order against PACL Limited, its promoters and directors,
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= (Farfagea) IR.TH. Wer GiRf

Justice (Retd.) R. M. Lodha Committee
(frodiee for. & 7S § AT / in the matter of PACL Ltd.)
e ¥, SRwATaddedE/
Ref. No. JRMLC/PACL/ Order in respect of Objection filed by APS Agrotech Limited
SEBI/PACL/OBJ/NS/00041/2024

inter alia, holding the schemes run by PACL Ltd as Collective Investment Scheme
(“CIS”) and directing them to refund the amounts collected from the investors within
three months from the date of the order. Vide the said order, it was also directed that
PACL Ltd. and its promoters/ directors shall not alienate or dispose of or sell any of the

assets of PACL Ltd. except for the purpose of making refunds as directed in the order.

2. The order passed by SEBI was challenged by PACL Ltd. and four of its directors by
filing appeals before the Hon’ble Securities Appellate Tribunal (“SAT”). The said
appeals were dismissed by the Hon’ble SAT vide its common order dated 12.08.2015,
with a direction to the appellants to refund the amounts collected from the investors
within three months. Aggrieved by the order dated 12.08.2015 passed by the Hon’ble
SAT, PACL Ltd and its directors had filed appeals before the Hon’ble Supreme Court

of India.

3. The Hon’ble Supreme Court did not grant any stay on the aforementioned impugned
order dated 12.08.2015 of the Hon’ble SAT, however, PACL Ltd. and its promoters/
directors did not refund the money to the investors. Accordingly, SEBI initiated
recovery proceedings under Section 28A of the SEBI Act, 1992 against PACL 1.td. and
its promoters/ directors vide recovery certificate no. 832 of 2015 drawn on 11.12.2015
and as a consequence thereof, all bank/ demat accounts and folios of mutual funds of
PACL 1td. and its promoters/ directors were attached by the Recovery Officer vide
attachment order dated 11.12.2015.

4. During the hearing on the aforesaid civil appeals filed by PACL Ltd. and its directors
(Civil Appeal No. 13301 of 2015 — Subrata Bhattacharya Vs. SEBI and other connected
matters), the Hon’ble Court vide its order dated 02.02.2016 directed SEBI to constitute
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—aAfd (Jarfaged) IR.A. der wiAfy
Justice (Retd.) R. M. Lodha Committee
(hodoa 3. F A & TIWSF / in the matter of PACL Litd.)
Hedt ¥, FARTATAR/dT/
Ref, No. JRMLC/PACL/ Order in respect of Objection filed by APS Agrotech Limited
SEBI/PACL/OBJ/NS/00041/2024

a committee under the Chairmanship of Hon’ble Mr. Justice R.M. Lodha, the former
Chief Justice of India (hereinafter referred to as “the Committee”) for disposing of the
land purchased by PACL Ltd. so that the sale proceeds can be paid to the investors,
who have invested their funds in PACL Ltd. for purchase of the land. In the said civil
appeals, the Hon’ble Supreme Court did not grant any stay on the orders passed by
SEBI and the Hon’ble SAT. Therefore, directions for refund and direction regarding
restraint on the PACL Ltd and its promoters and directors from disposing, alienating or

selling the assets of PACL Ltd., as given in the order, continues till date.

5. The Committee has from time to time requested the authorities for registration and
revenue of different states to take necessary steps and issue necessary directions to Land
Revenue Officers and Sub-registrar offices, to not effect registration /mutation /sale
/transfer, etc. of properties wherein PACL Ltd. and/ or its group or its associates have,

in any manner, right of interest.

6. Also, the Hon’ble Supreme Court vide its order dated 25.07.2016 restrained PACL Ltd.
and/ or its Directors/Promoters/agents/employees/Group and/or associate companies
from, in any manner, selling/transferring/alienating any of the properties wherein

PACL Ltd. has, in any manner, a right/interest situated either within or outside India.

7. Inthe recovery proceedings mentioned in para 3 above, the Recovery Officer issued an
attachment order dated 07.09.2016 against 640 associate companies of PACL Ltd. In
the said order, inter alia, the registration authorities of all States and Union Territories
were requested not to act upon any documents purporting to be dealing with transfer of

properties by PACL Ltd. and / or the group/ associate entities of PACL Ltd. mentioned

in the Annexure to the said attachment order, if presented for registration.
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Justice (Retd.) R. M. Lodha Committee
(dfrodloer . & Ao @ AT / in the matter of PACL Ltd.)
e H. IAyRTATEH/dvHTa/

Ref. No. JRMLC/PACL/ Order in respect of Objection filed by APS Agrotech Limited
SEBI/PACL/OBJ/NS/00041/2024

8. The Hon’ble Supreme Court, vide its order dated 15.11.2017, passed in Civil Appeal
No. 13301/2015 and connected matters directed that all the grievances/ objections
pertaining to the properties of PACL Ltd. would be taken up by Mr, R.S. Virk, Retired
District Judge.

9. On 30.04.2019, in the recovery proceedings initiated against PACL Ltd. and Ors, the
Recovery Officer issued a notice of attachment in respect of 25 front companies of
PACL Ltd. Thereafter, on 01.03.2021, the Recovery Officer issued another notice of
attachment in respect of 32 associate companies of PACL Ltd., which included 25 front
companies of PACL Ltd. whose accounts were attached vide order dated 30.04.2019.

10. Vide order dated 08.08.2024 passed in Civil Appeal No. 13301 of 2015 - Subrata
Bhattacharya Vs. SEBI and other connected matters, the Hon’ble Supreme Court has

directed as under:
“.....10. Since, we had directed in our order dated 25.07.2024, that no fresh
applications or objections shall be filed before or entertained by Shri R.S. Virk,

District Judge (Retd.) and that the same shall be filed before the Commilttee,
the Committee may deal with such applications/ objections, if filed before it,
and dispose them of as per the provisions contained under Section-28(A) of the
SEBI Act..............”

11. In compliance with the aforesaid order dated 08.08.2024 passed by the Hon’ble
Supreme Court, all objections with respect to properties of PACL Ltd, which were
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Justice (Retd.) R. M. Lodha Committee
(frodfioer . & AW @ WEWQT / in the matter of PACL Ltd.)

Hed &, FNRTATaHATHTE/

Ref. No. JRMLC/PACL/

Order in respect of Objection filed by APS Agrotech Limited
SEBI/PACL/OBJ/NS/00041/2024

pending before Shri R.S. Virk, Retired District Judge and all new objections, are now
to be dealt by the Recovery Officer attached to the Committee.

Present Objection:

12.

The instant objection has been filed by APS Agrotech Limited (hereinafter referred to

as the ‘Objector?) having its registered office at 51, K.A.S.P Towers, 3rd floor, Bye
Pass Road, Near Aristo Hospital, Madurai, Tamil Nadu — 625010. In the present

objection petition, the Objector is represented by its Director Mr. A Selvakumar who
has been authorized vide Board Resolution dated 07.11.2023 through its Authorised
Representative M/s Ram Sankar & Co (hereinafter referred to as the ‘AR’). The

objector is objecting to the attachment of 14 properties admeasuring 1622 acres covered

in the aforementioned MR Nos. The details of the properties are as follows.

Property No.

Survey No(s)

Location of the Property

Property 1

130/3, 124/4, 114/1, 114/3, 107/3,
114/2, 114/5, 131/3A, 123/4, 124/2,
103/2, 130/1, 128/3, 101/7, 102/1,
101/2, 24/5,39/5B, 150/2, 41/5, 126/2,
28/2, 17/2, 120/1, 23/4, 126/1, 146/6,
115/3, 118/3, 124/1, 125, 20/1B, 21/2,
93/3B, 144/1

Virundhunagar Registration
Sattur  Sub

Office,
Panchayat

District,

Registration
Vembakottai
Union, Servaikaranpatti

Village.

Property 11

130/3, 124/4, 114/1, 114/3, 107/3,
11472, 114/5, 131/3A, 123/4, 124/2,
103/2, 130/1, 128/3, 101/7, 102/1,
101/2, 24/5, 39/5B, 150/2, 41/5, 126/2,
28/2, 17/2, 120/1, 23/4, 126/1, 146/6,

Virudhunagar Registration
Sattur  Sub
District,

District,
Registration

Vembakottai  Panchayat
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Justice (Retd.) R. M. Lodha Committee
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Ref. No. JRMLC/PACL/

Order in respect of Objection filed by APS Agrotech Limited
SEBI/PACL/OBJ/NS/00041/2024

11573, 118/3, 124/1, 125, 20/1B, 21/2, | union,  Servaikaranpatti
93/3B, 144/1 Village.
Property 111 15/3B Virudhunagar Registration

District, Sub Registration
District of Coonoor,
Srivilliputtur Taluk,
Vathrairuppu Union,
Moorvaraivendran
Village.

200/1A, 200/1B, 163/1, 163/3, 212/3, | Virudhunagar Registration

212/4, 76/1, 137, 143, 22/3D, 22/5, | District and Sub

23/2, 3/1, 59/5, 61/1, 61/2, 61/4, 61/5, | Registration District of

63/1,63/2, 64/1, 81, 82/2, 85/1, 85/2A, | Ottapidaram,  Tuticorin

85/2B, 89/5, 161/3, 161/5, 161/6, | District, Ottapidaram

162/1, 163/4, 164/1D, 164/5B, 164/6, | Taluk, P.

185/3C, 185/4, 135/2, 208/2A, 79/3, | Duraisamypuram

218/1A, 218/3A, 218/3D, 159/3, | Panchayat, P.

136/2, 136/4, 161/1, 149/2 Duraisamypuram Village,

Property IV 15/3B Virudhunagar Registration

District, Sub Registration
District of Coonoor,
Srivilliputtur Taluk,
Vathrairuppu Union,
Moorvaraivendran
Village, Tamil Nadu.
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Ref. No. JRMLC/PACL/

Order in respect of Objection filed by APS Agrotech Limited
SEBI/PACL/OBJ/NS/00041/2024

202/1A, 299/5, 131/2, 215/4B, 66/3,
248/1, 262/2, 199/2, 261/2B, 261/4B,
317/3B, 317/3C, 317/3D, 260/1,
267/2D, 271/1B, 201/1, 131/1,
144/1A, 217/3C, 40/3B, 60/2B, 120/2,
211/2, 211/5, 129, 8/1, 152/2, 244/1,
220/3A, 211/4, 135/1, 146/1, 111/1,
11172, 111/4, 162/2, 164/1A, 166/2,
166/4, 199/4, 39/3, 87/1, 160/2,
219/2A, 198/1, 208/3B, 208/3D,
218/1B, 218/3B, 218/3E, 199/6, 160/1,
209, 201/4A, 201/2, 61/3, 154/1,
127/1, 127/4, 127/3, 132/1, 111/3,
156/2, 242/2A

Virudhunagar Registration
District, Sub Registration
District of Ottapidaram,
Tuticorin District,
Ottapidaram Taluk, P.
Duraisamypuram

Panchayat, P.

Duraisamypuram Village,

Property V

25/5A

Virudhunagar Registration
District and Sub
Registration District of
Sattur, Sattur Taluk, N.

Mettupatti Village.
6/5, 6/8, 32/4, 38/6, 228/3, 6/3, 11/7, | Virudhunagar Registration
227/5, 2816, 228/9, 237/2, 238/4, 32/2, | District  and Sub

38/1,6/4,32/1,16/2,213/3,30/1, 10/1,
27/1, 228/8, 43/2, 228/2A, 38/3, 42/1,
236/3, 41/4, 1172A, 11/2C, 12/3,
214/9, 16/1A, 214/8, 37/13, 37/7, 5/5,

Registration District of
Kariyapatti, Virudhunagar

District, Kariyapatti
Taluk, Kizhavaneri
Village.
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Order in respect of Objection filed by APS Agrotech Limited
SEBI/PACL/OBJ/NS/00041/2024

38/9, 38/10, 40/3, 43/5, 24/4A, 17/2,
42/4,219/4, 234/1, 10/4, 226/1, 228/7,
13972, 139/3, 140/4, 152/7, 218/3,
220/2, 25/1, 18/1, 144/2, 145/9B,
144/1, 37/1, 145/9A, 139/7, 146/6,
146/8, 152/6A, 11/5, 130/9, 137/10A,
137/10B, 3872, 6/1, 15772, 157/5,
158/5, 223/2, 208/1, 43/4, 31/3, 12/4,

12/6,31/3, 42/3
Property VI 25/3 Tirunelveli District,
Tirunelveli  Registration
District and Sub
Registration District of
Nanguneri, Nanguneri
Taluk, N. Nanguneri
Village.
2/1A, 62/6A, 95/2B, 95/2A, 163/3, | Tuticorin District and
161/1, 46/3A, 161/2, 13/4A, 45/1B, | Registration District, Sub
62/6B, 57/5B, 4/6B, 84/2B, 61/8B, | Registration District of
46/1, 47/3, 13/5A, 45/3, 22/2, 22/4A, | Vilathikulam,
22/4B, 22/5A, 22/5B, 22/6, 23/3L, | Ariyanayagipuram
4/6A, 61/2, 61/8A, 84/2A, 9/7A, 92/1 | Village.
Property VII | 1500/1C Tirunelveli District,
Tirunelveli  Registration
District and Sub

Registration District of
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1D, 1E, 36/1, 19/1, 20, 24/2, 21/1,
23/4, 23/5B, 23/6A, 23/3, 23/6C, 32/2,
35/2, 35/1C, 35/1B, 34/2A, 35/1A,
23/5A, 83/4, 120/3, 151/2B, 153/4A,
85/3, 153/1, 156/1, 125/4, 160/4,
158/2B, 145/2, 157/1, 88/4, 153/3,
153/4B

Panagudi, Rathapuram
Taluk, Palavuoor Village.
Tuticorin District,
Ottapidaram Taluk,
Ottapidaram  Panchayat
Union, Duraisamypuram
Panchayat , P.

Duraisamypuram Village.

345/3,267/2,268,275/1,276/3, 120/3,
157/3, 194/2, 249/2, 98, 275/3B,
275/4, 276/2B, 86/4, 164/1A, 71,
108/3B, 93/1, 95, 86/1, 8/3, 10/4, 90/2,

District  and
Registration District,
Ottapidaram Taluk, the

Sub Registration Office in

Tuticorin

263, 90/1A, 154/2, 164/3, 164/4, | Ottapidaram,

164/1B, 180/4, 152/2, 153/2, 153/1A, | Meenakshipurum Village.

343/4, 343/6, 82/1, 124/3A, 272/4,

271/3, 81/4C, 82/2, 81/4B, 194/4B,

83/3, 78/1, 80/1, 108/3C, 107, 156,

176/1

Property VIII |437/2A Tirunelveli District,

Tirunelveli  Registration
District and Sub

Registration District of
Panagudi, Radhapuram
Taluk, Thandayarkulam

Village.
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81/2B, 79/1B, 79/1F, 80/8B, 36/6,
75/2B, 80/1B, 74/2, 75/4, 48/7, 50/3A,
62/5, 74/1, 81/2A, 76/3D, 46/1, 50/5,
48/6, 69/3C, 79/1C, T9/1E, B80/8A,
80/9B, 78/3, 80/9A, 48/5, 53/4A, 37/4,
46/4, 48/1, 48/3, 57/1, 74/3B, 50/3B,
53/4B, 78/1, 46/5, 47/2, 75/5, 50/3C

Virndhunagar District and
Registration District, Sub
Registration District of

Thiruchuli, Thiruchuli
Taluk, Seelampatti
Village.

141/5, 196/3B, 146/2, 135/4A, 128/8,
18/4, 18/6, 170/1, 170/4, 170/5, 170/8,
172/1, 172/2, 172/3, 172/4, 172/6,
172/7, 173/1, 173/2, 173/3, 173/5,
174/1, 174/2, 174/3, 174/4, 174/6,
174/7, 174/8, 175/1, 175/2, 175/3,
175/4, 175/6, 175/8, 192/2, 193/2B,
194/2, 195/3, 199/4, 199/6A

Virudhunagar District and

Registration District,
Thiruchuli Sub
registration Office,
Aruppukottai Taluk,
Vedanatham Village.

57/1A, 120/2A

Virudhunagar District and

Registration District,
Thiruchuti Sub
registration Office,
Aruppukottai Taluk,
Thammanaickkanpatti
Village.
3/4, 6/2, 11/4, 51/3, 8/2A, 8/2B, 6/1, | Ramanathapuram District
6/4, 7/1, 7/6, 19/1C, 55/5, 55/6, | and Virudhunagar
74/7B3, 8/3A, 62/5, 67/2B, 73/1C, | Registration District,
75/1A, 65, 98/1, 68/1C Thiruchuli Sub
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Ref. No. JRMLC/PACL/ Order in respect of Objection filed by APS Agrotech Limited

SEBI/PACL/OBJ/NS/00041/2024
registration Office,
Kamudi Taluk,

Keclamudimannarankottai

Village.

62/1B, 84/1, 84/4, 84/5B, 87/7, 70/1,

Virudhunagar District and

76/1, 76/3 Registration District,
Thiruchuli Sub
registration Office,
Aruppukottai Taluk,
Eraichinnampatti Village.
Property IX 437/2A Tirunelveli District,

Tirunelveli  Registration
District and Sub
Registration District of
Panagudi, Radhapuram
Taluk, Thandayarkulam
Village.

9/7,10/3, 15/1, 15/2, 52/6, 53/1, 59/1,
20/7, 55/2B, 39/6B, 44/4, 2/4, 9/2,
71/2, 71/9, 76/5, 9/6B, 25/1, 11/7A,
24/1A, 24/1C, 79/4, 9/6A, 14/2, 14/4,
22/10, 22/2, 22/8, 88/5, 25/3,

Ramanathapuram District
and Virudhunagar
Registration District, Sub
registration District of
Thiruchuli, Kamudi Taluk,
Keelamudimannarankottai

Village.

169/2B, 48/3, 113/4, 113/9, 104/1A,
104/1B, 104/1C, 47/1, 47/7, 48/1,

Virudhunagar District and
Registration District,
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32/1A, 5/3, 172/5, 172/8, 24/5, 32/2, | Thiruchuli Sub
2/6,2/7,5/1,5/2, 19/4A, 19/4B, 19/4C, | registration Office,
120/1, 168/3A, 170/7A, 169/4, | Aruppukottai Taluk,
170/6A, 186/3, 168/3B, 170/7B Vedanatham Village.

4/6, 21/21B, 21/3B, 21/4B, 21/7A, | Virudhunagar District and
21/71, 21/8B, 21/9B, 21/10D, 26/1A, | Registration District,
26/2B, 26/2C, 31/3E, 31/3], 39/5B, | Thiruchuli Sub
48/1D, 48/2A, 87/3D, 88/1D, | registration Office,
109/12D, 110/4A, 111/1C, 112/4D, | Aruppukottai Taluk,
114/6B, 114/7D, 87/3B, 109/12B, | Thammanaickkanpatti
111/1A, 111/1E, 112/4B, 104/2B, | Village.

31/3G
113/1A, 113/1B, 113/3A, 316/2B, | Virudhunagar District and
320/4, 313/6, 325/3A, 437/4, 316/2C, | Registration District,

319/1A, 320/5, 316/1A, 320/1, 319/3, | Thiruchuli Sub
456/14A, 456/14E, 466/12, 470/13, registration Office,
444/5, 294/1, 297/1, 439/5, 443/2, | Thiruchuli Taluk,

453/4D, 120/1, 43/3, 120/4, 443/4B, | Velanurani Village.
470/3A, 470/1B, 299/5, 313/4, 445/1,
445/2,445/3A,445/5, 448/8B, 448/9B,
443/4C

88/3, 120/1A, 120/1D, 117/2, 117/7C, | Virudhunagar District and
117/7B, 89/1, 60/7A, 69/6C, 69/7A, | Registration District,
59/7B, 53/4, 57/2, 51/3, 70/4, 64/5, | Thiruchuli Sub
61/10, 84/5C registration Office,
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Order in respect of Objection filed by APS Agrotech Limited
SEBI/PACL/OBJ/NS/00041/2024

Aruppukottai Taluk,

Iraichinnampatti Village.

106/3, 106/4, 106/9, 106/10, 90/2,
90/5,95/7,31/5,39/10B, 101/2, 101/5,
101/6, 101/7, 80/5, 99/7, 11/5, 1/1A1,
1/1A2, 2/2, 34/2, 36/1, 36/3, 78/6,
85/3, 90/6, 95/6

Virudhunagar District and

Registration District,
Thiruchuli Sub
registration Office,
Aruppukottai Taluk,

Parattainatham Village.

Property X

25/3

Thirunelveli District and

201/28, 65/3C, 94/4, 64/2B, 64/3B
64/5, 201/2C, 65/3D, 66/6 94/5, 95/3,
81/1B, 82/2B 80/5B, 82/1, 122/3, 52/3,
195/1, 197/1, 197/3 187/2, 166/3,
186/4, 186/2 188/2 215/4, 95/2A, 97/4
95/4B, 95/28, 96/1B, 58/7, 207/28,
79/2 173/1, 173/4 221/2, 58/5, 221/3,
225/8, 179/2A2, 155, 195/2, 79/3A,
172/1, 172/5, 42/4

Registration District,
Nanguneri Sub
Registration Office,
Nanguneri Taluk,
Nanguneri Village.

Thirunelveli District and
Registration District,
Nanguneri Sub
Registration Office,
Nanguneri Taluk,

Ilayarasanendral Village

Property XI

25/3

Thirunelveli District and
District,
Sub

Registration
Nanguneri
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Registration Office,
Nanguneri Taluk,
Nanguneri Village

10072, 25/5A, 115/2, 115/3, 19/4, | Thirunelveli District,
112/2, 11372, 115/5, 73/2, 52/1, 36/1, | Palayamkottai

119/5, 75/5, 79/5, 104/4, 99/5, 43/8, | Registration District,
44/2, 11/3, 18/3, 125/4, 111/3, 53/1, | Kovilpatti Sub
87/2,42/2,33/2, 127/1B, 127/1D, 6/1, | Registration Office,
110/5, 74/4, 28/1, 42/4, 40/2, 81/1, | Sankarankovil Taluk,
45/3, 45/4, 25/1B, 25/4A, 6/5, 40/5, | Lakshmi Ammal Puram
42/3, 93/1, 100/3, 104/3, 49/3, 40/6, | Village

65/6, 44/7,44/5,46/1,49/2, 74/2,48/3,
49/4,83/2, 40/6,47/5, 44/6, 87/1,47/7,
47/4, 43/9, 37/4, 84/2, 113/4, 113/3,
38/1A, 49/5, 110/3, 75/1, 99/6, 111/6,
58/1,47/6,99/2,73/3,73/5,37/1,79/3,
47/2,83/5,47/3,41/2,36/4,36/5, 45/4,
42/1, 19/3, 34/1, 1/6, 86/4, 100/1,
11/4A, 127/5, 127/3, 118/4, 111/7,
112/6, 127/1A, 127/1C, 127/2, 127/4,
74/3, 125/3, 54/1, 125/2, 115/4, 113/1,
66/1, 54/2, 67/5, 83/4, 84/4, 110/4,
11172, 65/5, 126, 10/1, 10/2, 19/7A,
10/3A, 87/3, 38/3A, 48/2, 53/3, 63/4,
112/3, 56/3, 45/2, 56/2, 78/6
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Property XIT | 25/3 Thirunelveli District and
Registration District,
Nanguneri Sub
Registration Office,
Nanguneri Taluk,
Nanguneri Village

24/3A, 24/3E, 56/2, 12/1, 12/4, 9/1, | Thirunelveli District,
132/1,120/3, 120/1, 90/1, 82/1, 90/3A, | Palayamkottai
82/2,90/2,27/1,46/2, 49/5, 49/1, 67/2, | Registration District,
114/4, 114/5A, 49/2, 5/1, 8/4A, 10/1, | Kovilpatti Sub
81/5, 78/5, 28/1, 29/5, 29/10, 30/2B, | Registration Office,
31/2, 34/5, 35/1, 35/2, 35/5, 40/7, | Sankarankovil Taluk,
296/3, 296/4, 8/5, 13/2, 36/2, 29/8, | Puliankulam Village.
82/3, 80/2, 81/3, 59/2, 61/1, 57/2,
132/7,9/2, 10/5, 21/2

Property XIII | 58/4 Virudhunagar Registration

District,  Sattur  Sub
Registration Office, Sattur
Panchayat union,
Servaikaranpatti Village

109/4, 110/1, 110/2, 116/4, 116/5, | Virudhunagar District and
117/7, 117/9, 89/3, 119/1, 119/3, | Registration District,

120/2, 120/4, 89/4, 84/1, 84/4, 86/11, | Thiruchuli Sub

86/17, 95/10, 101/14, 116/6, 123/1, | registration Office,

123/4, 83/3, 85/2, 105/5B Aruppukottai Taluk,
Parattanatham Village.
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Property XIV | 189/1 Virudhunagar Registration
District, Sattur  Sub
Registration Office, Sattur
Panchayat union,
Servaikaranpatti Village

46/1, 310/4, 317/1A, 317/1B, 317/1C, | Dindigul  District and
317/2A, 317/2B, 1/4, 21/7, 1/5, 1/8, | Registration District,

17/1,. 17/2, 305, 312/2, 314/2A, | Vathalagundu Sub
314/2B, 314/2C, 317/3, 312/1, | registration Office,
282/1A, 284/3, 284/5, 299/8, 299/9, | Viralimayanpatti
302/2,299/7,310/1,310/2,310/3,311, | Panchayat union,
313/1, 3, 4/1, 16/1, 16/7, 18/4, 20/4B, | Viralimayanpatti Village
46/2

13. Upon perusing the objection and the documents attached thereto, certain documents
were found deficient and therefore, a deficiency letter dated 29.04.2025, mentioning
therein the said deficiencies, was issued to the Objector via Speed Post AD at the
correspondence address of the Objector and the AR and also vide email dated
29.04.2025 at the email ID of the AR viz. ramsankarco20@gmail.com, advising them
to make good the deficiencies within a period of 30 days from receipt of the said letter.

It is noted that the deficiency letter sent via Speed Post AD to the Objector at its

correspondence address viz. 51, K.A.S.P Towers, 3rd floor, Bye Pass Road, Near

Aristo Hospital, Madurai, Tamil Nadu — 625010 has returned undelivered bearing a

remark of “No such address”. However, the deficiency letter sent via Speed Post AD

to the AR is duly delivered. It is noted that even after lapse of the timeline, no response

was received from the AR on behalf of the Objector. In view of the same, vide email
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dated 04.06.2025 (sent on the email ID belonging to the AR), a final opportunity was
granted to the Objector to make good the deficiencies enlisted in the deficiency letter
dated 29.04.2025 and an additional period of 10 days was provided for the same.
However, the Objector/AR has neither made good the deficiencies nor responded to the

correspondence.

14. Thus, it is noted that even after providing sufficient opportunities to make good the
deficiencies and furnish the requisite documents/information, the Objector has not

furnished the same till date.

15.In view of the non-furnishing of documents/information sought vide letter dated
29.04.2025 and emails dated 29.04.2025 and 04.06.2025, the present objection cannot
be proceeded further in its present form.

ORDER:
16. Given the above facts, the objection raised by the Objector is disposed of, without any

determination on the merits.

Place: Mumbai MS. RESHMA GOEL
Date: June 18, 2025 RECOVERY OFFICER

YT A9  RESHMA GOEL
I FEd OF axyeh At
Deputy General Manager & Recovery Officer

S (JPI) JR. e S
Justice (Retd) RM Lodha Committee
Ry om & & a3 R, 554 Inthe Matter of Pact Lid Mumba)
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